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IN THE CEWIPAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.
0.~A,No0.576/93 ~ . Dt, of order: 10.8.1994

S ,N,Pirohit Applicant

Vs,

Union of India & Anr,

[ 1]

Respondents

Mr,P.,v Calla ¢ Counsel for applicant
Mr.U.D.Sharma s Counsel for respondents
CORAM:

Hon'ble Mr.Copal Krishna, Member(Judil.)

Hon'ble Mr,0,P.Sharmd, Member (Adm.,)
PER HOI' BLE M®,GOPAL KRISHEA, MEMBER(JUDL.,)

Applicant &.N.Parohit has soughtj;irection to the resronients
in this applicadti-n umier Sec.19 of the Administrative Tribundls
Act, 1925, for his @ppointment 3& L,D,C, to be tredted as regular
w.e.f, the d3te of appointment dated 17.3.81. He has also sought
@ direction to tredt him as 3 regular LDC and to give 211 conse-
miential benefits like confirmation, seniority, promotion, etc.
tre2ting him 8s having been reqularised in the post of LDC w,.e.f,
17.3.81.

2. We have heard the learned counsel for the parties arpd have
gone thronugh the records. The leg@rned counsel for the respondents
has placed on record a8 copy of the office order dated 27,7,.1994
issued by the Directorate of Census Oper2tion Rajasthan, Jaipur,

;lwhereby the applicint and  four others have been regulariced in
the posts of LDC w.e:f. 20,7.24, As regards the applicant's grie-
vances regirding seniority, confirmation, promotion, et>., he mdy
make 38 represzentiticn to the concerned anthorities if o advised”
within @ perinl of one month ang\the revondente may decide it
within @ period of 4 monthe from ths 3date of its receiptfby “hem.

o

With thece obkservatisons the apnmlic2tion stanpds disPQSedZ'with no,

order as to costs,

J %&R
(0,P.Shalrme- (Gopal Krishna) -

MemberfA) , Member{(J) .



